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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. No. 392/2025 

IN THE MATTER OF: 

Dev Bhoomi Manav Sansadhan Vikas Samiti ...Applicant 

Versus 

Union of India & Ors. ...Respondents 

REPLY ON BEHALF OF RESPONDENT NO. 3 i.e. STATE OF 

UTTARAKHAND 

Affidavit of Mis. Kalyani 

(Female), aged about 48 

years, D/o Shri Devraj Singh, 

presently posted as 

Additional Secretary, 

Department of Environment 

Conservation and Climate 

Change, Government of 

Uttarakhand, Dehradun 

\ 

A 
Deponent 

I, the above-named deponent, do hereby solemnly affirm and State: 

i 
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5] 

That the deponent is presently posted as Additional Secretary, 

Department of Environment Conservation and Climate Change, 

Government of Uttarakhand and therefore is competent to swear 

the present affidavit. 

That this Hon’ble Tribunal vide its order dated 05.08.2025 has 

granted opportunity to Respondent No. 3 to file its reply and 

therefore, in compliance of such directions in order dated 

05.08.2025, the present reply is being filed. 

That the deponent has gone through the contents of the above- 

noted Application  (hereinafter referred to as ‘the said 

application’) along with the annexures and affidavit filed by the 

applicant and has fully understood the contents thereof and is in a 

position to reply to the same. 

That the contents of the Original Application are denied in its 

entirety except for the information which forms part of the official 

record. The present Application is misconceived and therefore is 

liable to be dismissed as this very threshold. 

It is submitted that the motive behind the Amendment of the Doon 

Valley Notification 1989 is to streamline the procedure for 

maintaining environmental standards rather than declining the same. 

¢ o 
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6. 

- 
/ 

It is submitted that at the time when Doon Valley Notification came 

into effect, the sole authority to check the State’s activity was the 

Central Government, through Ministry of Environment & Forest and 

Climate Change. That further, the notification came into existence 

specifically for curbing illegal mining and with passage of time, the 

illegal mining in the Doon Valley area ended and the areas were 

afforested. 

That subsequently, the EIA Notification of 1994 and 2006 came into 

effect, which granted power to the Environment Impact Assessment 

Authority at the Central and State level to overlook and give 

permissions to carry out projects. Provisions are in place under the 

EIA Notification 2006 for getting prior Environmental Clearance 

(EC) from the either the Central or the State Environment Impact 

Assessment Authority for establishing new projects and Expert 

Appraisal Committee at the Centre and State Level for expansion of 

existing projects depending upon the category under the EIA 

Notification to which the industry will fall into. 

In addition to the aforesaid EIA Notification 2006, there are multiple 

CPCB Guidelines that are binding and there is constant monitoring 

by the State Pollution Control Board, of all State-level activities 

related to its environmental impact. 

oy 
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9. 

Therefore, in light of the EIA Notification 2006 and multiple 

guidelines of the CPCB that have come into existence after the Doon 

Valley Notification 1989, the provision for taking approval from the 

Central Government becomes an unnecessary hurdle to cross for 

sustainable development in the Doon Valley Area. 

It is because of the aforesaid reasons, Respondent No. 3, vide its 

letter dated 02.02.2022, had requested Respondent No. 1, to repeal 

the Doon Valley Notification 1989. Similar request letters were 

issued by Respondent No. 3 vide its letter dated 13.07.2022, 

23.12.2022, 31.01.2023 and 04.07.2023 to Respondent No. 1. Copy 

of the letters dated 02.02.2022, 13.07.2022, 23.12.2022, 31.01.2023, 

04.07.2023, 29.10.2024 are annexed as Annexure 1(Colly.). 

It is submitted that the amendment to the Doon Valley Notification 

is not arbitrary in nature and is in tandem with the principles of 

sustainable development. It is further submitted that the Uttarakhand 

Pollution Control Board i.e. Respondent No. 4 is the competent 

authority of Respondent No. 1 to overlook environmental impact of 

state’s development activities and the Uttarakhand Pollution Control 

Board are bound by guidelines issued by the Central Pollution 

Control Board i.e. Respondent No. 2 which is statutory body 

functioning at the central level. Therefore, the Amended Doon 

o 
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Valley Notification 1989, does not, effectively, take away the powers 

of the Central Government to overview state activities. Rather, the 

repetitive and time-consuming process of taking permissions from 

| the Central Government by Respondent No. 3 could be avoided by 

! following the CPCB Guidelines for the relevant activity thus, 

overall, making the whole process more streamlined and efficient. 

11, It is further submitted that the amended Doon Valley Notification 

1989 does not dilute the standards of the environment protection. In 

fact, the amendment, creates elaborative categories of activities and 

provides separate procedural requirement of environmental 

categories which are explained as follows: 

‘ a) Unamended clauses (iii), (iv) and (v) of the Doon Valley 

Notification 1989 have been clubbed together in the amended 

00\ clause (iii) and the procedural requirement have been stated to 

‘ |NGH(’ ) e ] ; 
[ ¥ be an approval by the competent authority in the State of 

Dt-1301-2030, \q-fi Uttarakhand. It is submitted that Uttarakhand Pollution Control 
S/ 

\OF \\§ : Board is the competent authority for State of Uttarakhand to NZ o™ 
look after subjects of environmental issues, which, in turn, 

| 

l follows the guidelines issued by Central Pollution Control 

| Board from time to time. 

7 
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b) Amended clauses (ii) of the Doon Valley Notification 1989 

creates a new category wherein the activities which does not 

fall under the EIA Notification 2006, but falls under orange 

category of the Doon Valley Notification 1989 will follow the 

procedure established by State Pollution Control Board 

[ following the due process. The said amended clause (ii), in 

effect prevents overlapping application of the Doon Valley 

Notification 1989 and the EIA Notification 2006 on an activity, 

thus making the process for environmental clearance more 

streamlined and avoids multiplicity of proceedings. 

¢) The amended clause (iii) of the Doon Valley Notification 

0@\ creates another category of the activities which, if are covered 

Cy under the EIA Notification 2006, shall only be dealt with under 

o B0 D1-1301-2030/ . the said EIA Notification 2006 which. Again streamlines the 

%o;‘/“Q 
\ 12. Therefore, from the above, it is apposite, that the amended Doon 

process and avoids multiplicity of proceedings. 

Valley Notification 1989 is more streamlined, adheres to the latest 

practices of environmental clearances and assessment procedures, 

and formulates well-defined categories to avoid multiplicity of 

proceedings. 

| uis 
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Dun (Utaraktang) 
No.~32254/2025 ] * 
D4-13.01-2030, 

e e 

That the deponent is a responsible government servant having the 

highest regard for the Hon’ble Tribunal and orders passed by them. 

The deponent has always made his sincerest efforts to carry out the 

orders passed by this Hon'ble tribunal in its letter and spirit and shall 

continue to do so in response 

That the grounds taken by the applicant in the above noted Original 

Application no. 1308 of 2024 are not tenable. In view of the 

aforesaid facts, the original application along with the prayer 

deserves to be dismissed. 

That the contents of the present affidavit has been drafted by my 

counsel under my instructions and the contents of the same are true 

and correct to the best of my knowledge and nothing material has 

been concealed therefrom. 

o 
DEPONENT 

A 
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VERIFICATION 

Verified at Dehradun, Uttarakhand on _!7-_day of September 2025 that 

the contents of the above affidavit are true and correct to the best of my 

knowledge and belief, no part of it is false and nothing material has been 

concealed therefrom. 

D:;sONENT 

s affidavi = swom petore me by 
eg.No. 
£XD D1~ 13012030 QO Q\y snn. Mijs !(chqm‘ & ~ho Is 1aentifie by St Mgyach 
ZoE> —— Mg afl/fifo‘\*"” 

Virender Singr 
MOCae § Natary Dencacur 

R CR Y] 
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I ‘ 3 g 22/8 
V1-UPCB/MISC/10/2022-XXXVIII-1-Environment Conservation and Climate Change Departmeg 

5 625/2023‘Enwronment Conservation and Climate Change Section 

No- 55 /XXXV 1-22-13(04)/2018 i \ i 1-22-13(04) i 
1 From 

Anand Bardhan, 
! . A 
| Additional Chief Secretary, f 

| Government of Uttarakhand ; 

lo 

Secretary, ¥ 

’ Ministry of Environment, Forest and Climate Change, 

| Government of India 

| Environment Conservation & Climate Change Section Dehradun: Dated: -02- February, 2022 

| Sub: Regarding Repeal of Doon Valley Notification 1989 as amended 2020. 
Sir, 

i 
It is to bring to your notice that MoEF&CC had issued Doon Valley Notification on Ist 8 

February. 1989 under Section3(2)(V) of the Environment (Protection) Act, 1986 & Rules 5(3)(d) fi 

of the Environment (Protection) Rules, 1986. restricting location of industries. mining operations 

& other development activities in the Doon Valley. Doon Valley Notification mainly came into 

existence (o stop limestone mining at Mussoorie Ridge and to restore natural ecosystem of Doon 

Valley b 

} X b 
‘ 2-  As of now, there is no mining in the Mussoorie Ridge and large scale plantations have 

already been carried out by Eco-task force to restore the natural vegetation of the area 

3-  After formation of new Siate in 2000 and Dehradun becoming capital of the State, a lot of ™ 
¢ 

infrastructure development projects and service sector industries have come up. Due to restriction |; 
& 

on development activities and lengthy process of approval at SEIAA/MoEF&CC level, there is fi 

delay in the implementation of the projects. In all the cases. whether Environment Clearance is 

| issued by MoEF&CC or SEIAA. compliance verification is being done by the State Pollution 

Control Board 

As per the said notification, red category of industries are not permitted and orange category 

(«re allowed only after getting environmental clearance from State Level Environment 

P ?».».\c\\mcm Authority. Further, approval from Government of India is also required before 
VOC: / 

[ @y mining activity. Tourism development plan. Grazing plan and Land use plan also 

oval from Central Government. 

Tpact Assessment Notificaion in 1994 and 2006 wherein environmental appraisal of variou 

projects is being done either at Central Government level or State Government level. as the case 

may be. In all such cases compliance verification is being done by State Pollution Control Board 

l \H/\’ 
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0 ENV1 UPCB/MISC/10/2022-XXXVIII-1-Environment Conservation and Climate Change Departnl 
626/2022/Environment Conservation and Climate Change Section 

6- Hence. after coming into effect of EIA notification, there does not exist any requirement of 

Doon Valley Notification. It may be the only place specific notification existing in the entire 

country. Hence it is requested to repeal the Doon Valley Notification 

s faithfully. 

2V 
“oV 

( \nz\nd'flardh.m) 

Additional Chief Secretary 

Government of Uttarakhand 

Endorsement No: A5 (1)/ XXXVIII-1-22-13(04)/2018, dated as above. 

Copy to :- Vice Chairman. NITI Aayog. Government of India for kind perusal 
\ 

, Ol' 

o) 
{ \I‘Llllll Bardhan) 

Additional Chief Secretary 

Government of Uttarakhand 

9 dvocate 
D‘W Deataun Utarahanc) 
Reg No 02254/2025 
* 
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V1-UPCB/MISC/10/2022-XXXVIII-1-Environment Conservation and Climate Change Dep.art2 e:'\ 
/164/2022/Environment Conservation and Climate Change Section 

- 

ITWTETE ynEA 
Government of Uttarakhand 

HATSH HUTE W W e 
Subhash Chandra Bose Bhawan 

7 wiwave, 2gnga 
Civil Secretaniat, Dehradu 

10 JoFEiT fag weyg 

Dr Sukhbir Singh S ndhu 

Notaj 

= afaa Phone (OIf.) 01352712100, 2712200 
w4 (Fax) 0135-2712500 
Skt Secretary E-mail . cs-uttarakhand@nic in 

chiefsecyuk@gmail.com 

0 /XXXV 1L 
Ty Con & Chinate Clange S 

Dated: |7 July. 2022 
Do a, 1M adg 

the letter no-S5’XXXVIHI-1-22-13(04)2018. Dated 02 February. 2 

(Copy enclosed) of Environment. Conservation & Climate Change Depantment. Govie o 

repeal of Doon Valley Notilication, 1989 as amended 2020, 

Please refer to 

[ ttarakhand. regarding 

1989 mainly came o existence \¢ vau are aware that Duon Valley Notitication 
1 1o restore natural ecosystem of Doon v mestone mining at Mussoorie Ridge 

now. there is no mining i the Mussoorie Rid 
carried out to restore the natural vegetation of t 

3. After inception of the new State of Uttarakhand in 2000, 4 lot of infrastructure deve 

sp in Dehradun. Due to restric ion or projects and service sector industries have come 

of the development activities and lengthy approval process. there is delay in the implementation 

Also as per the said notification. red category of indusiries are not permi project 

s category of units are allowed only after getting environmental clearance from SETAA oran 
Further, approval from Government of India is also required before start of any mining activity 

tourism development plan. Grazing plan and Land use plan also require approval from Central 
overnment 

nu 020, 4. It is 1o submit that after the amendment in Doon Valley Notification in Ja 

by the CPCB has been adopted in Doon Valley. It is pertinent categorisation ol industries 

nention that as per EIA notification 2006. establishment of industries and wther 

L
k
 

Bt
 

A 
n 

requires Environment Impact Assessment followed by Environment Clearance which is common 

throughout the country. Hence, it seems that Doon Valley Notification in its present amended 

Yorm is not required so that, infrastruciure development projects’ industries could be setup 1 

¢ +Doon Valley with the best available Pollution Reduction Technology for which 4 tecinics 
monitoring mechanism could be developed at the State fevel 

i 
S Therefore, | would request you to consider this matter as most important and take suitable g 

\,/.hmmu\llw\( L E 
1 
Wtk A3, Yours Sincerely ; 

A i 

Sundhu ] 

Ms. Leena Nandan 
Seeretary, 
Ministry of Environment. Forest and C) 

3 
B Govt, of India, New Delhi 
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PCB/MISC/10/2022-XXXVIII-1-Environment Conservation and Climate Change Department (132 
178605172022 

178605172022 

Y FAR Gy, 
g Afee, 

‘ IENEUS I | 
Har ¥, 

Y fera, 
AR, a9 U9 STerdry aRadd #aTerd, 
ARA WHR, T3 feel | 

ATROT ERETUT Ud STerdry] URdd= SHrT afi'\’fi?fi"fl?fi e, 2022 

fa¥e:— Regarding Repeal of Doon Valley Notification 1989 as a 

HRIe, 
SUa favad GUAT AU U H&I—25 /06 / 2012—ESZ-RE, faHIH 

19102022mwmmflwwm$mgfl“fir 
Aifefibebar, 1989 (@omEsnfg 2020) B fva fhg o= & Hew H 
\HHLIMLLU! SIFe HMe URTd (Draft Amendment Pmpoxal) VR BN B 

TUTE] PRI S BT UL B TE B 

2— U9 & HH A g doil AfcfheE, 1989 (FUTHIRG 2020) B 
e f5Y oM $ Hey § 9RG WRGR WR R IR AaIH BRIGrE 
fpdl WM 2 SNRcuyel Weles wedg Horw @R Ufd @A B g 
fercer gemm 21 

Holtdb:—a2Add 

HAGH, 
Signed by Ramesh Kumar 

Sudhanshu 
Date: 23-12-2022 16:05:48 

(T TR o) 
e afed | 

P 
1 

Generated from eOffice by SAMMI KUMAR TAMTA, SO-Environment Section-SKT. SECTION OFFICER. Environment Conservation and Climate Change Departmeé 
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PCB/MISC/10/2022-XXXVIII-1-Environment Conservation and Climate Change Department 103 
1y86051/2022 

1786051/2022 

1 sifercgel e uwarg 

g 
a9, WU U§ Sy uRedd HATeE, WRG WXBR ERT 01 

B, 1989 B TAfAROT wRewr AMRH, 1986 & ST “gA dell 
AifefrberT S fear mar on, REa oidfa g7 Aol &= & ®fauz 

ufaEfie /Xeics faar o 

A defl Afefhades & IFAR “Doon Valley is bounded on North by 
Mussoorie ridge, in North-East by lesser Himalayan Ranges. on the South-West by 
Shivalik ranges, in South-East by river Ganga and in the North-West by river 

Yamunu“:mmwwwwqfi%@fimafim 

g IO~ H arell B | 

a9 1989 # g doil Afefhde &1 @ HRU RE &7 H 
RIS g ueerR &1 @ <@ 2, e wRoT g7 Al &5 A a9 ud 
qAfawer B FARE TEAM UEAT AT| $HS WA g dell 
Aifefhae # e & Fifexy s=ig yguyr FrRE 91 grT ol ™ 
Fifewr & 3R B T 9 e ero i v w fErEl & 
Rerfey Sca=1 et wedit ot | 

‘ IWIGd @ A H, AT WK P FY W, I, gAERe vd 

\ 
Serary URade #ATer, HRG EXGR §RT 06 STa¥), 2020 I GG g 
Aol Nfefbader o forar . R Fesirg wquor frizer d1S g ay 
2016 § WX HRd 9 & forg sifipd IeT & iR B g Aol & H 

ik oy & S I O T @ R 4 4 g deh B s 
3 (ard)) SUTEr 89 & Frave Ml Bad STRIETS 50 & Sad 

fwr & foy sfidme aRRefY ewmar 2| gaa AR 3= Al @ 
o # gA Aol & A e wee iRt s oy gateReE W 

‘ 

e 
2 

nerated from eOffice by SAMMI KUMAR TAMTA, SO-Environment Section-SKT. SECTION OFFICER, Environment Conservation and Climate Change Departme 
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OP/MISCHO/2022-XXXVIII~1—Environment Conservation and Climate Change Department 1(4‘ 
86051/2022 

I 86051/2022 

§ 

! fi'*!'(’dclcrrcnl(?fi?\’fl%fiifi_\’e{am)gl 

2. g dofl &3 # @t Avft & Set @ ol w9 9 e e @ 
PR, 9 &7 H TR, JEvigd g1 aRErorT “ug—ae wmer S 
ArETfe sravengel st &1 e e s @ wRE T8 @ 
B 

3. W1 4 e v afofifal o1 gufavefn gfesor @ e 
&= @ fY a9, TR Ud Siorary uRads WA, WRA WRBR g 
T 2006 H EIA Notification (Environment Impact Assessment, Notification-2006) 

S e T ', s siafa fafvsr aRasrre &1 vafaxoia wwa 
W DY HRA HYPHR 34T State Environment Impact Assessment Authority 

(SEIAA) ERT 3IAfT & &1 oIl & | Ueh Rerfay # g7 el & forg are 
! graE 6 S 9w aF A fae @ fon argae aRRefa so= 7@ 
‘ P R | 

31 feAid 13 fewmaR, 2007 ®1 R EIA Notification # I 
| 

yifeenfaa fam % fi? “All those projects which are not covered 

under the EIA Notification but which fall under the orange category shall 

be considered by the SEIAA” & %9 ¥ g dell # wnfig &M ard 
At 2ol & wEed aREToTRT BT SEIAA § gatareim Wit 

N B T HAT B B | SEY BIST URAGER JAT 20 FARI A D Si M 
&?‘ 0\ R 100 HRI A B F Eled anfe o A wiaxeliy wigfa 

4‘ |NGH’ Waflffimw?l 

“O\p, " Operation @rew, sradTer afR) fafia @ 2| ade # @ 
NGO > e @ & B, g A § verfud €9 a1 A AN B Non 

Industrial Operation gRaTeraT @1 ataRi Y?fi?ffi foo| wR 9 

& W R 

4. gHE A HG & F A geeR @ Tl w9 §9 € ud fanrd ag 
—ETEfifiEcoTflskForcha:Tfi'mmmaafim@W 

FETRITUT ¥ ARG B URTST &5 BT gASiiad fham T R | 

I SWRIad @ HH ¥ A8 Sfaad wig g & fF g3 don 
Fifefpaer, 1980 (FTEIRG 2020) BT AN B uRvE F faefd 

faan g | 

A 
3 
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179525672023 

P, i 

‘ JRTEYS 194 | 

{ Har ¥, 

LI g afva/wpa  wfya/efE w8 e /s 
@ /e / YETeE [T, Savravs e | 

2. WA 9 @& (8f), IwraEvs | 
3. A, AN ERig fawra ek, SwRrEvs | 
4. Y@ R, IaRNavS 99 fawm i, g | 

gafaRvT, e U4 el uRadd o, devgfsie: %) o, 2023 
fawa— men a2 oRwg O R T3 &) dob @ e J | 
HEIey, 

ST fawas Hoa weE @ uF we-/82981 /2022, @ 13012 
j 2022 B HEH TEM IR P FE W, P Aegm F g7 I Afefrdem, 
| 1989 TATHNMIT 2020, HT e A I &q o9 fvmr & wafea shferergef 
{ URATE A B UG A B Iven B g off, o [ e e 

2l 
e T FET & f Standing Committee of the Central Zonal Council @1 

fesi® 02 wvad, 2023 @1 1541 deF IJEWgA # UwAMAG €| I Central Zonal 
Council 1 fR1® 22082022 1 T 23 o5 1 g7 It Afefba & 
wae § I g 8- 
Sl1. No. |Subject/Issues Action Taken/Status [Remarks 

Recalling of  Doonjin the 23" meeting of the[Govt. O 
Valley Notification ICentral Zonal Council held[Uttara- 

t Bhopal onjkhand to a 
6 fifi’g‘:&;‘i d]"y Govt. ofla2 8.2022,MoEF& CC had|update 

3 conveyed that there are| 
other areas also where 
similar notifications have 

(Government of|lbeen issued, which include 

Uttarakhand had(Bhagirathi Eco Sensitive 
informed that various{Zone and Mahabaleswar Eco) 
restrictions on|Sensitive Zone and the 
idevelopment and/matter needs to be seen| 

industrial projects were|holistically keeping in view| 
imposed under the Doonlalso the judgement of the| 
Valley Notification, 1989,|Hon’ble Supreme Court. 
issued by the 
Government of India.|Representative of| 
While Green category{Government of] 

projects are permitted|Uttarakhand mentioned 

1 

Fie No. ENVI-UPCE/MISC/10/2022- XXXVII-1-Environmant Conservation and Cimate Change Department (Computer No. 29581) 
Generated from eOffice by KISHAN SINGH ASWAL. RO-Environment Section-KSA. REVIEW OFFICER, Envronment Conservation and Cimate Change: Department on 12/08/035 0110 p 
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1795256/2023 

without any approval, the 
red category 
industries/projects are 

not allowed in Doon 
Valley and Orange 
category  projects need 
approval after| 

recommendation from the| 
State Pollution Control 
Board & State 
Environment Impact 

Assessment Authority 
(SEIAA). 

|Apart from the State level 
clearances, permission is 
also needed from the| 
Government of India for 

that when the restrictions 
were imposed there was no 

monitoring mechanism 

available with the State 
Government but now there 
is SEIAA for State| 
lenvironment impact 
lassessment, the guidelines 
of Central Pollution Control 
Board and monitoring by 
State  Pollution Control 
Board, etc. 

The Chairman advised that 
the matter should be 
considered  after getting 
detail ropo; from th 
State Government| 

tourism development 

plan, grazing plan, land 
planning, etc. The view of] 
the Govt. of Uttarakhand 
is that the Doon Valley 

Notification was issued in 
the year 1989, after the 
order of the Hon'ble| 
Supreme Court to ban 

limestone mining and 
since the situation has 
now changed and at 
present there is no 

limestone mining in Doon 

Valley area, the 

restrictions imposed may 

be reviewed and the 
notification be recalled. 

regardi industry-wise 
|(other than mining) 
specific concessions that 
are needed for the State. 

Ministry of Environment, 

Forests & Climate Change| 
has intimated on| 
16.1.2023 that it has| 

sought detailed proposall 
from the State Government 
on 19.10.2022, 14. 1 1.2022 

and 14. 12.2022. However, 

the response of the State 
Government is still awaited. 

3 

ENVI-UPCR/MISC /1072022 
e from cOffice by KISHAN SINGH ASWAL. RO-Environment :Section-KSA. REVIEW OFFICER. Environment Conservation and Climate Change Department on 12 

\ 
¥ 

2 

I 59 WA § U7 g3 I8 D BT (Na GO & [ HuAl g aell 
Aifefbe, 1989 TR 2020, BT FRE 58 I &g w39 fawrT 
waftra sifercrgol wRema (oot Soft & fbe—foem St 1 F fan i €) 

I & (g—fta forestsection3@gmail.com T B¢ Ud uIve Hidl ‘;‘f) T @ 39 

T &1 SuTE IWH B FE | 

N 
9 VIRENDER SINGH \-= Date: 31-01-2023 17:57:25 

(ent Riz Aom) 
IR |fEa | 

XXXVI1-Environment Conservation and Cimate Change Department (Computer No, 29581 

o 
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1795256/2023 

v ud fedids—ada| 
sfafaif— wewr wfE, ScRrEve uguer FRE d1E, SEIgA #1849 ARE ¥ 
afda @ g doi Aifefrdem, 1989 HemwENda 2020, B e f5d SH @ 
waer A Hafr far @ e wenfia s gy, sifarergel uvarg e @ 
Suea HRET GAREd B | 

R 
Climate Change Department (Cor 
KSA. REVIEW OFFICER, Enviranment Conservation and Climate 

022 X0Vl - Environment 
hange Department on 12/09/2025 O y KISHAN SINGH ASWAL. RO-E 

17 
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/4?%5'1/2022 1 8 

LIR g Afa/vgE wfya/afaE w8 fAes s/ e/ 
wie / UYUIe T, SeRRavs 9 | 

2. Y9 99 WRES (€1%), STRIETS | 
3. e, AN ENIgA fadr iRy, Savers | 
4. 991 FRere, SaRmEve 99 famm . e | 

T, EREMT Ud Sielar] 9Rade 3. SEvIgAfA®: 12 ™., 2022 

fwa— #ea ez uRug & RfRET F3d B dob & e A 
Herey, 

ST fvas g afe (ar), aEr gereE b, SaRrs 
WET T TA A-1396 / xxxi(5)G / 22—05(H10%0) / 2012, o6 08.12.2022 

(BTYfY Her ) & HH H AT BT 2 P YRT AR TR UR T & 
aRug @1 RfET FHE P Ag A, 2023 H YRAAT 986 D HH H FHCT D 
THE SaRIETS Y ¥ wdfd veiver fImgat @1 wwarfad e SH o eq 9= 
Hfa, ScREvs T @ oemerr H dod wwaned @, forad g deft 
Aifefraerm, 1989 @ervienfda 2020, 1 fRed Ry oM dae fasg @1 0 
wfeafera fvar s uRefad & 
2— 39 99y A 3 UE Ped &1 Fw gan & b qun g del ARefhe, 
1989 FTHENEA 2020, 1 fAwwa fbd WM ©q omvH—ome fammT & wafta 
sifocaqul ywara R 20122022 & oTRTE 96 WNH B A PN B 
BT B Bl BE BN | 

EARdsv'vNc(;lr: C Signed by Dharm Singh 

Meena 
Date: 13-12-2022 12:08:41 

AT, . 
OF ¥ IR T | 

ufta @1 g gl Afefhaer, 1980 ARG 2020, B e R S @ 
way W sifoegel wwE/Ea gEel |fga SeaER TR dew # 
YR &R BT FE N | 
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19 
H@— %h5 /XXXVIll-1-23—13(04) / 2018 

Tafaver REYT U4 Sierarg gt STHrT Sgvrg: fasie:0Y s, 2023 

fawg— Regarding Repeal of Doon Valley Notification 1989 as amended 2020. 

"8I, 
S v sy dsnfye o, gaieRvl, a9 Ud Sferary gRade 

HATERI, MRA WRER & YA AEAT—25 /06 / 2021—€sz-Re, [&ib 12.04.2023 

TRV TR BT B B, oA ERT g deit Afefhde, 1989 (ATl 

2020) B Fova fod WM @ wew A oifacrgel Sive Wi ¥drd (Drafi 

Amendment Proposal) #IRT AYBR PI IUGE BIR T DI ITYE Gal ’T3 2| 

2- A @ ®A W gA deh Afefhdu, 1989 (AU 2020) Pl R 

fb oM & Hae § WRG TR WR W IR Aqeqd Hradrel [ | &g 

1. Wfea, s o gRye afeErerd, E HATed, HRG 9K | 
2. BU HEIfRETS, dd, &g dEfed, 25 U S, TENIGH(moef ddn@ 

gmail.com) RA AYEHR | 
3. wfad, | gemae [T, SovEvs e | 

4. P, wrou gatawer WRel vd Welary uRadd ey, SwvmEvs | 

% TS W, 
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Annexure-1 

Proposed amendments in the Notification S.0. 102(E) dated 01.02.1989 (and 

subsequent amendments) of the Ministry of Environment, Forest and Climate 
Change, Government of India, in relation to restrictions imposed on certain 

activities in Doon Valley Area of Uttarakhand. 

Sr. Related xisting Provision | ',,ml,‘,';“‘id, Remarks 

Para/Provision of amendment for 
No. | Notification S.0. provisioning 

| 102(E) | TR T | 
1 Amendment in the | Whereas, the Central | Slaughter Houses may | Amendment  in 

Principal vide | Pollution Control Board | be classified as Red | the categorization 
Notification number | (CPCB) has issued | Category (Non- | of industries may 
S.0. 102(E) dated | directions on  the | Industrial be issued by the 
01.02.1989 - through | categorization of | Operation) which is | cpep 

d L industries vide letter no. | ©©  be made 
| Notification  S.0. B- permissible 

94(E) dated 
29012/ESS(CPA)/2015- 
16. dated the 7 March. 

Note: 2016: “Slaughrer 

. 3 Houses and  meat 

(@) ‘]:IL'J Ll‘r::nillr:i: :pra('t'.\.\fng industries, 

B b bone mill, processing of 

permitted i animal horn, hoofs and 

Doof Vilisy other body parts” has 

5 heen categorized as Red 

Category-Industrial 

06.01.2020 

| ‘ Operation. 
! 

i 2. | Notification ~ S.0. | Note: Expansion to be Amendment in 

94(E) dated | (d) Existing Orange | allowed for financial | Notification may 

06.01.2020 categories viability of  the | be issued by the 

(\ industries. which are ' qperating units MoEF&C( 
3 b | now in Red 

CH\= categories of advocate \C 4 
industries shall hc‘i‘ 

Continued. however. | 

no expansion shall 

be allowed 
| Amendment in the “jr)j\ll those pxacéls. As on date. | Amendment  in 

Principal which  are  not | requirement of Prior | Notification may 

Notification no. $.0 covered under the | Environmental be issued by the 

102(E) dated EIA Notification but | Clearance (EC) is | MOEF&CC. Gol. 
01.02.1989 - through ~ Which fall under the | 4jgitional  approval 

: < orange category | required for 
Notification S.0 shall be considered establishment or 

5(F) dated by the State Level 
Zia = expansion of orange 

13.12.200 Environment Impact ¥ 5 
category of industries 

Assessment 
in Doon Valley Authority. 

/&’ 
Pagelof4d 
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21 Annexure-1 

However, the State 

Pollution Control 

Board (SPCB) is 

already in action to 

look after provisions 

of the Water 

(Prevention and 

Control of Pollution) 

Act, 1974, the Air 

(Prevention and 

Control of Pollution) 

Act, 1981 and various 

Rules made under 

Environment 

(Protection) Act 

1986 

Therefore, special 

‘ provision  for  the 
requirement of EC to 

Orange category of 

industries from 

SEIAA is 

unnecessary and as 

lengthy such  1s 

process 

Hence, the 

notification  dated 

13.12.2007 may be 

repealed. 

1 Amendment in the | (i) Tourism - It | Uttarakhand Tourism | Amendment  in 

| department 
(competent authority) | be issued by the 

Plan | has made a Holistic | MoEF&CC. 
Development Tourism 

Plan of Uttarakhand 
for the entire state which 

Principal should as per Notification may 

Notification S.0. Tourism 

102(E) dated Development 

89 - through (TDP). To be 

prepared by the 
01.02.1¢ 

ended 
State  Department | 4150 encompasses  the 

Notification S.0 
of Tourism 1| Doon Valley 

94(1 jated : by | notificatic 1 area 

Distat Deava 
* Reg:)t::3225“2025 
\o Exp Dt.-13-01-2030, AY 

\\O \\‘Q 4 oF > 
= —= 

duly approved 
the Union Ministry 

of  Environment, 
Forest and Climate 

Change. 

Here, it is also 

pertinent to mention 

that. similar power of 
approval has been 

delegated to  the 
y | UI]‘I]’C'CH‘ 

Authority of the State 

Government” in the 

matter of “Bhagirathi 

Page 2 of 4 
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Annexure-1 2 2 

Eco-Sensitive  Zones 
Notification, 2012 by 

! the MOEF&CC vide 
! notification S.0. 

1‘ 5253(E) dated 
‘ 10.11.2022. Copy of 

Notification dated 
10.11.2022 is 

enclosed. 

Hence, the approval 

power may  be 

| delegated to  the 
[ | State Government. | 

l (v) Grazing — As per | As mentioned above, | Amendment  in 

the plan to be | the power to approve | Notification may 

! prepared by the | Grazing Plan may be | be issued by the 

State Government | delegated to the State | MoEF&CC. 

and duly approved | Government as 
by the  Union | Competent Authority 

Ministry of lin the lines of 

Environment, Bhagirathi Fco- 

Forest and Climate | Sensitive Zone 

Change. 
rization of land | Amendment  in (vi) Land Use - As per 

Master Plan  of | use and preparation of | Notification may 

development Land | Master Plan is carried | be issued by the 
Use Plan of the | out as per Urban and | MoEF&CC 
entire area, to be Regional 

| prepared by the 

State  Government 

and approved by 

the Union Ministry 

of Environment, 

Development  Plans 

formulation and 

Implementation 

(URDPFI) Guidelines 

Forest and Climate | issued by . the 

Change Government of India 

After detailed 

consultation with line 

\ | departments, 
<Y | stakeholders and 
- public in general, 

C Categorization of land 

use and Reg.N0.-32254/2025 
Exp Dt.-13-01-2030, implementation  of 

Master Plan is done 

| with approval of the \ S
 

— State Government 

under the 

Uttarakhand Urban 

| and Country 

| p /6/}/ page30f4 
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A 

Planning and 

Development  Act, 

1973 (as amended in 

2013) 

Master plan 
development and land 

use plan is the State 
subject 

As mentioned earlier. 

the power to approve 

Master Plan and Land 
Use Plan may be 

to the State 

mment a 
Competent Authority, 

in the lines of 

Bhagirathi Eco- 

Sensitive Zone 

Annexure-1 23 
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F45 UBCR /MISC 11042022 -XXXVIII-1-Environment Conservation and Climate Change Department 

Uy, 

HERIT THH, 
IR Afea, 

STRETE 3N | 
Jar ¥, 

3R A, 
IfeRv,aE U4 Serary uRad #3rer, 
WA THKR | 

AR EREVT UG STotar] URad SENigH fasid:2q JdcaR. 2024 
f fasa:—Draft Amendment of Doon Valley Notification, 2023 a9 | 

HEIY, 

AT S favad g7 deft Afefhae, 1980 (FemEEfeE, 2020) 
BT FRIT fF S el vataver, a9 U9 Sierarg aRads HaAer, WRd 
WHR B UToY AR GET-5179, oG 21122023 & HT HeH 
TRY B BT BE BN, e AT § Iad UHY ARG WS 

smafer /gema T f6d S 2g Public Domain # ywIRa fhar ) 
deHH H WRA WRHR gRI ScREUS Wed Bl Sda 3ufead e 
HYT EY YT WRHR BT AT ART TRBR BT AT BRA BT 0T Bl 
T | 
2— “Amendment in Doon Valley Notification, 2023” P wag H U 

HafRrd public comment TR STRIEUS SMEA & U5 H&I1—235323 /2024 

fasiies 27.08.2024 ERT IERIEUS VY BT R § a9 T STerary uRad= 
HHTCIY, ARG RBIR Bl AT /A I a1 T g | 

3—  Rd ERHR gRT UhR0l § &7 3Uel & %9 9 “Amendment in Doon 

Valley Notification, 2023 Ox  UI&f S EflqfiT/flgflfl ® Teg H 

, RYQW/M%WWWW%WW— 
37 DROOP\ 2024, faTiF 00102024 B ERT TR g Aol AR, 
OJRERS oI, 2020) @ WHU R SINEUS NG @ w@EAfd | 

.Jmm( 99 U4 Serdr] uRade HaTerd, ARA WRGR Bl S SR 
09.N0.32254) 

GY\EXD D1.-13-)1- 

OF*‘\ WWHHTT@HMWW 1989 (ARG, 2020) P 
= = frd W waH wafaRer, 99 U9 Sierarg aRade #Aer, AR 

WER B YU g F@-5179, fRAE 21122023 W A< S 

SmfeEt /e R RS /ST wftd SuvRave Jwd @1 wEAfd 

A/\&“\" ‘ 
(Computer No. 28581) 

Genrated from €Office by KISHAN SINGH ASWAL. RO-Environment Section 

24 

n 15/03 
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ENV1-UPCB/MISC/10/2022-XXXVIll-1-Environment Conservation and Climate Change Department 
‘25 

& P o 2 

T MY IR § B U SWRIGT ¥ I B §Y UHROT A 
AR MILIH BIIATE IRA BT BE BN | 

{IGHT, 

Signed by 

Kahkashan l\la eem 

Date: 29403@?@@2@ 

" Distnct Jera Uun (Utarakhand) » 
Reg.N0.-32254/2025 

G 
\O, S/ 
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